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THE HON'BLE, MR. D.K. CHAKRhVORT/, AQVUNISTRHTIVE f/EMBER

1. Whether Reporters of local papers may be allowed to
see' the judgment'?'^

2. . To be referred to the Reporters or not?lVD

(Th© judgment of the Bench delivered by Hon'ble
Mrj B.K. Kartha, Vice Chairman(J)) :

-The applicant while working as Deputy Commissioner

J

(Training) in the National V'/atelands Development Board,

Ministry.of Environment and Forests, filed this application

under Section 19 of the Administrative Tribunals Act, 1985,

praying for quashing the impugned order dated 6',4,1990

of the respondents whereby his deputation tenure h3§ been

terminated with effect from 10.4.1990 and his services were

placed at the disposal of the Government of Haryana with

effect from 11.4.1990. He has also prayed that he should

be appointed to the post of DIGF or equivalent in super time

scale of the Indian Forests Service with effect from 17.7.1989,

the date when?inis°fetchmat^ Afas appointed to such post.
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2, The facts of the case in brief are that the applicant

was appointed to the Indian Forests Service with effect from

1.3,1976, He was allocated to the Haryana cadre of the

IFS. . He was appointed to the post of Deputy Commissioner

(Training) in the Department of Environment, Forests and

Wildlife with effect from the Forenoon of iith October,

1985 until further orders. There is a provision for

appointment of officers of the Indian Forests Service

on deputation to posis under the Central Government. The

applicant was appointed to the post of Deputy Commissioner

(Training) on deputation basis. According to the Central

Staffing Scheme, the-normal tenure/deputation of the officer

appointed to a post covered under the,scheme is 4 years in

the case of Deputy Conservator of Forests or equivalent and
Ger^ral V—'

below and 5 years for Deputy inspector^" of Forests or

equivalent and above. The scheme also provides that the •

tenure of the officers may be curtailed in public interest

at the discretion of the competent authority,

3, The respondents have stated in their counter-

affidavit that though the period of normal deputation

of the applicant expired on l0«l0.i9S9, his tenure was

extended for a period of six months, which expired on

10o4oi990» The short extension in deputation tenure was

given on the grounds that otherwise the education of

his children v;ould be affected. They have pointed out ^

that according to the general instructions, deputation

of officers could be extended on such a ground and the

extension was allowed responding to'the applicant's
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request which was supported by his superior officers in the

National Wastelands Development Board, vjhere he was serving.

4, The respondents have contended that extension in

deputation tenure is agreed to only in very rare and

exceptional cases^ They have submitted that discretion

in such matters, in so far as it is not arbitrary or

unreasonable, is not subject to judicial intervention,

5, The applicant has alleged that Shri Vinay Tandon,v;ho
Cii/—

was

was his batchi-nate/appointed as DIGF with effect from 02®6»i989

and that he should also be appointed to the said post with

effect from the same date. With regard to this contention,

the respondents have stated that Shri Tandon was appointed to

the Indian Forests Service on the results of the Indian

Forests Service Examination 1974 and his - year of allotment

is 1975 whereas the year of allotment of the applicant is

1976. Shri Tandon is one year senior to the applicant,

6» The applicant, has refe.rred to the promotion of

Shri G.'S. Joshi to the super time scale of the Service

in the post of DIGF. The respondents have contended that his

a

appointment to^higher post in the central deputation is not

promotion,

7, 'Me have carefully gone through the records of the

case and have heard the learned counsel of both parties. ,

in our opinion, the applicant has not made out a prima facie

case for admission of this" application.
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8. The legal position is that a deputationist has no

vested right to hold the deputation post. It is for the

Central Government to decide whether or not special

circumstances exist to ^extend: the period of deputation

of the applicant beyond the normal period of 4 years. The

period of deputation can be terminated at any point of time

(vide R»N. Misra Vs. Delhi Administrations, Others, 1985(1)

SLR 753; Shambu Nath Lai Srivastava Vs, State of U,P., 1984(2)

SLJ 34) .

9. In view of the legal position mentioned above, we

do not see any merit in the present application and the same

is dismissed limine. The parties will bear their

re^ ective costs.

(D. K. CmKRAvoteY) (P. I<. KA.RtKA)
MEMBER (A) - VICE CFAIHA-^N(J)
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